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70 _BE PUBLTSHED TN PART 171 _SECTION 3(53) OF THE GAZETTE OF TNDIA

GOVERNMENT OF TNDTA .
M1 NTSTRY OF FyNANCE
( DEPARTMENT OF REVENUE

PO SR

EW UELHT: THE ot b, 1993

< NOTTFJCATION
- T(INCOME-TAX)
S | 5.0, No. | Tn exarcise of the powers conferrad by sub=

clause ( iv) of clause (23C) of Sectijon 10 of the Tncomeg-taXx Act,
1961 (43 of 1961), the Central Government hereby notifies

" Heartcare foundation of India, Neu Delhi "

for the purpose of the'said sub-clausg for tho assessmant years |

1992-93 to 1994-95 SUijQt ta the following cond$ tions,

.namelyt~

I. ~ (4) the assessee will apply ite jncome, OF accumulate

for application, whelly and exclusfvely to the
.objects for which it is Qstablishgd; '

- , - (3%) the assessce will not invest or depostt its funds
D ‘ (other than voluntary contributions received and
maintained in the farm of JjewellerY, furniture eotce)
for any period during the previous yearls relevant
to the assgssment yparls mentioned above ctherwise
than {fn any one or more of the forms or modeSs
specified in sub-sectjon (5) of dection 115

(i11) this notification will not apply in relation to
any income being profits and gains of business,
unlgss the businegss 18 sncidental to the attajnment
of the objectives of the assessec and separate
books of accounts are maintained in respect of such

busingSSe
(F.No.. 197/15/93-1 TA-1)

. Notification No. @) §&

- ' (SHARAT CHANDRR)
£ | UNDER SECRETARY 10 THE GUVT. OF TNDTA.
To :

Tha Managqr,
Government of India Press;s
Ring Road, Mayapuri Tndustrial Ared,

(Npar Rajouri Garden), New Dolhi.




